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OPEN COURT 

CENTRAL AOHNIS RATIV..E TRIBUNAL 
ALLAHABAD BENCH : ALLAHABA 

R~WIEW APPLICATIO ~ .43 OF 2003 

IN 

ORIGIIAL APPL1CATJ1BN N0.1299 Of 2000 

Allahabad this the 4th day of August,2004 

HO • BLE ·lRS. i'IEC:RA CHH raae • Member-J 
•, 

Smt. Gyan ue vi, widow of Late Ram i\latn, 

"411. Basenpur, P •• Shuklapur, 

istrict-Allahabad. • ••••••••••• Applicant 

' ( By Adwo cate Shr i s. s. Sharma ) 

\:Ler SUS 

1. Union of India, 
through the General ~anager, 
North Central Railway, 
Head Quarters Office, Allahabad. 

2. The Oi~isional Railway I anager, 
North Central Railway, 

D •• f. Office, Allahabad. 
• ••••••••• Respondents 

( By Advocate Shri A.K. Gaur) 

_o_a_o_E_R_ 
. 

Applicant ha6 filed re~iew application against the 

order dated 1s.12.2u 2 whereby the reliefs soug~t by the 

applicant were rejected on the basis of Judgment giusn by 

Hun'ble Supreme Court in the case of Rabia Bikaner. Applican 

has filed the rawieu applicatiun on the ground that 

on 12.7.20 2 Railway !oard had already issued a circular 

that such of the casual labours 

L 
who died without regulari~ 

l 
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aa t Lonj bu t after tile screening was done,1!;-~uld be deemed 

to hav~ been regularised ,in case the panel is not ~iW3n 

effect t~ due to the administr atius reasons. This circular, 

applicant could not place on record earlier as he was not 

- aware about it. Since this c Lecu Lar goes to the rou~ of the 

matter for grant of family pension and other bene its to the 

widow of the casual labour who had already been screened,but 
j ll_ 

not yet regularised ~ had issued notice to the r e spnndent s 

in the re\Uiew application. 

2. Respondents hau.e ~ filed their reply opposing the 

rewiew application on the ground that there is no error 

a,Jparent on the face of the record , therefore, no case of' 

re~iew has been made out. But in the same reply,they hau.e 
~~ 

stated that applicant ·had. already paid gratuity ~ ~ amount 
t-: 

of b.5035/- under payment of Gratuity Act,1972 and in terms 

of' instructions issued by the General anager dated 

03.D7.2U02 circulated by the Oiu.isional Railway 'anager 

wi.de its policy or_der~ dated 12.01.2002, the serv,d.ces of 
, ..... _ ~ 

Late Ram Nath ha~e been deemed to have been regularised on 

the date of his death v..d.de notice dated 23.7.2003. They 

have further stated that Railway Administration had already 

passed orders for authorization of family pension in faWJur 

or the applicant. They have howev.er, clarified that applican 

is not entitled f'or leave e ncashme nt on the ground that in 

the leave account of the deceased employee, LAP has been 

shown ta be "nil! They hav.e thus, submitted that the review 

application may be dismi~ed. 
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I haue heard both tt1e counsel and perused the 

pleadings as well. 

4. In v.iiew of the fact that respondeats have already 

granted the reliefs as claimed by her in the O.A. purported 

to be under the instructions dated 3.7.2002 issued by the 

General Plariaqer , This review application , has become 

inf'ructuous, therefore, ho further orders need ta be passed 

in t e re\tliew application. However, counsel For the appli­ 

cant submitted that applicant has been §iven fa. ily pension 

only w.e.f. April 2004 whereas her husband had died on 

7.6.1992 and his services have been regularised vide notice 

dated 23~07.2003, therefore, she should be giv.en the pension 

f'ro. an ear lier date. 

s. Now that1responctents ave already granted the family 

pension ta tMe applicant, if she is aggrieveq by the orders 
··:'- 

passed by the respondents or the, fact that it should be ei'L 
given to her ~ an earlier date it w uld be open to the 

applicant to give a representation to the authorities~~ 

concerned1within e period of one mo nch fru:n the date of 

receipt of a copy of this order. In case, she gives such 

a representation, the sa, e shall be decided by the autho~i­ 

ties in accordance with the instructions and rules on the 

subject by passing a reasoned order under inti. ation to 

the applicant within a perio of three munths thereafter. 

6. With the above direction, the Review application is 
-dispose d of'f. 

Nember-J 
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